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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

oph2621
27/ é /Daed 2—9' 3, 20}/'

No:

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sudershan Sharma

S/0O Faishon Chand Sharma

R/O Village Gadethar, Tehsil Gundana, Distt. Doda

A/P H.No.77, Sec-B2, Lane-4, Laxmi Puram, Ban Talab, Jammu

vide notification No. [[8] dated [() —0/—20 for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antécedents from the CID.

The renewal / extension of provisional licence/enroliment must be .

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

0\/\ --/ r ,O %f‘)"

(Mohamm Yasin Bef h

Registrar (Adm
No: 5790’(47/RG7/L Dated: _2Y. 3. 202/ m‘/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publlcatlon in the next issue of
Government Gazette. .
4. resident, District Bar Association, Doda.
t/i./(:/;PC e-Courts High Court of J&K Jammu for uploading on the official
| website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Sudershan Sharma, Advocate
[ for information and necessary action.

‘-)-
Reglstr r m/
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % ‘

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
[ R
Lo Uuse=2 Ra oy 4 5,

Provisional admission granted under Advocates Act, 1-961 in favour of

Mr. Adil Malik

S/O Nazir Ahmad

R/O H.No.514, New Plot, District Jammu

vide notificati(');ngNo. ( 6§S dated Zﬁ ' % 1 ? for a period of one y’ear has
been extendéi%i til  31.03.2022 subject to the verification of his/her

Certlflcates/LLB Degrees from the concerned University and verification of

his/her characteriand antecedents from the CID.
f .
The rene’W,al | extension of provisional licence/enroliment must be

sought before t/l?;e date of expiry unless the absolute/final enrollment as

\/”'m{

(Mohammad Yasin Beigh)
Registrap\(Adm.)

No: Scfz(/’g//ﬁéj/DLﬁed: 26/' 5.2/,

Copy forwarded to the: -

an Advocate is ‘ordered there before.

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

/5./ CPC e-Gourts High Court of J&K Jammu for uploading on the official

website
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Adil Malik, Advocate
......for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
: (Exel cising powers of B'u Council under Section 58 of the Advocates Act, 1961) .
' ® % &

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION"
hec. ”M/‘Q% 2@[@5(@0%

No:

Provisional admission granted uhder Advocates Act, 1961 in favour of

Mr. Suhail Shafi Wani
S/0O Mohd Shafi Wani
R/O Sempora, Panthachowk, Wani Mohalla, Srmaoal

Vlde notification No._&3 > dated \ g\o 2019 fora penod ofone yearhas
been extended fill 31.03.2022 subject to the verification of his/her

Certificates/LL.B" Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

),O) (/)/’)/’
(Mohammad Yasm Béagh)

Registrag (Adm
L Sae

No: £9¢T- 6),//4”}/( /). Dated: Qﬂogjf 01,
Copy forwarded to the: - ‘

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, PreSIdent J&K High Court Bar Assomatlon Srinagar

, ‘/ CPC e-Courts High Court of J&K Jammu for uploadmg on the “official

website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same. -
7.  Mr. Suhail Shafi Wani, Advocate
...... for information and necessary action.
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Registrwm.




